227 Press Council

{Shri Y. B. Chavan]

playing the politics of balance of power in
the sub-continent This is the ultimate
analysis; that will lead us to this conclu-
sion.

SHRI MULKA GOVINDA REDDY
(Karnataka): Mr. Deputy Chairman, Sir,
I would like to know from the hon’ble
Minister for External Affairs, after
the defeat of Pakistan in 1971 November,
is it not a fact that Pakistan has reple-
nished all the losses incurred during that
war ? And, is it also not a fact that some
of the other countries have already suppli-
ed enough and more war materials to
Pakistan ? And added to that, the deve-
lopment of U.S. base in the Diego Garcia
and similar bases in the Gulf area, and
this reported decision of U.S. Government
to supply arms to Pakistan, will not only
endanger peace in the sub-continent but it
may also endanger the peace in the world
itself, and this may lead tc Third World
War. 1 would like to know what steps
the Government would like to take to pre-
vent the supply of arms to Pakistan by the
USA, and when he gges to the USA next
month for attending the Indo-American
Joint Commission, whether he would im-
press upon the Secretary of State and the
President of the USA that this reported
decision of the USA to supply arms should
be reversed in the interest of the sub-con-
tinent where efforts are being made to
stabilise peace in the sub-continent. That
will also help in improving thc relations
existing between the USA and India.

SHRI Y. B. CHAVAN: As I have al-
rcady said, the present exercise, this Cal-
ling Attention and discussion in this Hou-z.
is really speaking one of the important
steps to see that wise counsel pievails upon
the US authorities in this matter. If at
all T happen to go to the USA—I am not
sure of it, though the dates are fixed in
the middle of March—and if by that time
the decision is not taken, certaitly 1 will
try to strongly express ithe view of this
country and see that some¢ wisdom prevails
there.

[RAJYA SABHA]
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THE PRESS COUNCIL (SECOND
AMENDMENT) BILL, 1974—contd.

MR. DEPUTY CHAIRMAN : Now we
re.ume discussion on the Press Council
(Amendment) Bill.

4 p.m.
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“The tender plant of democracy cun
flourish only in an atmosphere where

there is a free interchange of views and
ideas which onc not only has a moral
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right but a moral duty to express. De-
mocracy can thrive not only under the
vigilant eye of its legislature bnt also
under the carc and guidance of public
opinion. The Press is, par excellence,
the vehicle through which such opinion
can become articulate. The Press has
not only a moral right to free expres-
sion but it is subject to certain respon-
sibilities also. But the terrain of moral
restrictions is not always co-extensive
with the legal restrictions which may be
imposed upon the right. Up to a point
the restrictions must come from within.
The legal protection may continue to
remain even though the moral right to
it has been forfeited. Within the limits
of this legal tolerance, the control over
the Press must be subjective or profes-
sional. The ethical sense of the indivi-
dual, the consciousness that abuse of
the freedom of expression, though not
legally punishable must tarnish the fair
name of the Press, and the censure of
fellow journalists, should all operate as
powerful factors towards the mainte-
nance of the freedcm without any legal
testrictions being placed on that free-
dom.”
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SHRIMATI MARGARET ALVA (Kar-
nataka) : The Press Council in India was
created by an Act of Parliament in 1965.
And according to the provisions of thisl

[RAJYA SABHA]
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Act, a nominating body of three members
was constituted in order to nominate the
21-member Council, Very high hopes
were raised in this countiy that this Coun-
cil would provide certain guidelines for the
working of the press and guarantee a cer-
tain standard of freedom of the press. Un-
fortunately, however, in the course of a
few years, a certain controversy over
nomination to the Press Council arose
creating a deadlock and resulted ultimately
in the resignation of the Nominating Com-
mittee itself., This happened in 1971, and
ever since then we have been debating and
discussing about the alternative arrange-
ments to be made. And in order to take
into confidence all sections of this House,
an Informal Committee of Members has
been formed to settle the entire question
It was hoped that a comprehensive Bill to
cover ail the loopholes which have been
in the past would be intro-
duced so that this deadlock could
be solved and a more smooth running of
the Council could be guaranteed. And
this Committee, as we know, contains re-
presentatives of Members from all sec-
tions of the House. Unfortunately, this
Committee has not been able t» submit
its final report and therefore it was requir-
ed that this Council which had been
constituted before this dispute should
continue for some time more, and a Bill
to this effect to permit the Council to con-
tinue was introduced in the last session.
But for many reasons it was not reached.
That was why an Ordinance during the
off-session period was promulgated and
this amendment which has been intro-
duced today is only an attempt to regula-
rise and accept this extension of time.

Mr. Advani from the other side started
off this morning by attacking this rule by
Ordinance, as he called it. If this Bill was
not reached during the last session, it was
not that we were not interested in bhaving
it discussed, but it was essentially because
of our friends on the other side who did
not allow the smooth running of the
running of the session last time  and
who brought in so many other debates
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and discussions and did not permit the
normal working of Parliament itself, not
permitting this Bill to be reached.

DR. K. MATHEW KURIAN (Kerala):
That is not true.

SHRIMATI MARGARET ALVA
There is no point now in blaming the
Government for bringing the Ordinance,
when they did not permit the discussion
during the entire session last time.

wr. . _swy  (Interruptions) R
THE VICE-CHAIRMAN (SHRT JAG-

DISH PRASAD MATHUR): Dr. Kurian,
you will have your chance.

SHRIMATI MARGARET ALVA :
You can answer after I finish. In any
case the Constitution does provide for or-
dinances to be brought under these
circumstances I do not see why we should
in any case attack this simple procedural
question.

3

This Amendment Bill seeks to extend
up till 31-12-75 or till the new Council is
nominated the existing Council which was
nominated sometime ago and I do hope
that the procedure for the new Council
would come into existence in the near
future so that the deadlock would be re-
solved.

Sir, in the course of speeches this
morning a number of points have been
raised by Members on the other side.
Mr. Vice-Chairman, today we are living
in an atmosphere in which whatever hap-
pens in the country is blamed on the
Government. Take, for instance, the Ver-
ghese affair with the Hindustan Times.
Speakers on the other side blamed the
Government for what transpired between
the owner of the press and its editor.
Mr. Krishna Menon had rightly said that
time has come in India when freedom of
the press really means the freedom of the
owner of the press, and this has really
been proved by this incident. When Mr.
Birla wants to get rid of any editor, when
an owner decides to get rid of an editor
the Government gets blamed for it.
Various  speakers pointed out that

[18 FEBRUARY 1975]
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in the course of the correspondence Mr.
Birla had said that certain friends of his
had advised him that he should get rid
of this editor. I would like to know why
Mr. Advani presumes that Mr. Birla has
friends only on this side of the House and
not on that side.

SHRI LAL K. ADVANI (Delhi) : He
has mentioned Ministries and M.Ps.

SHRIMATI MARGARET ALVA
There are Ministers all over the country
not only in Delhi. I would also like to
point out that I think that Mr. Birla would
be having more friends on that side.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal): He means Ministers repre-
senting that side.

SHRI LAL K. ADVANI : In one of his
letters he has identified Ministers.

SHRIMATI MARGARET ALVA
Why do you blame Ministers ? There are
M. Ps. on both sides, including you, Mr.
Advani ?

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : If you want my help I can come
over to that side.

SHRIMATI MARGARET ALVA : 1
think Mr. Advani said that the corres-
pondence should be published. We have
nothing to hide. If Mr. Birla wants the
correspondence not to be published it is
not because we do not want it not to be
published but because truth would come
out because it would not do good.

Sir, when the Press Council was formed
it was hoped that it would help to set cer-
tain standards and that a code of conduct
would be evolved in course of time. I
would like to point what the opposition
thinks about the code.of conduct which
has been there up till now and which has
been developed by the Press Council. I
feel we should all stand together and see
that a certain cade of conduct is decided
upon because today I find that in the
name of the freedom of the press papers
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[Shrimati Margaret Alval

are coming out with statements and
articles and remarks about anybody in
the country and they believe that they can
get away with it. I do not want 10 give
many quotations. I would like to point
out two articles, copies of which I have
got. There is Motherland dated January 4,
1975 which gives an article “Who killed
Mr, Mishra ?” and the second one is in
the Organiser dated January 4, 1975
giving “Pouring Salt on Nation’s Wounds”.
It is unbelievable that any responsible
people could even publish such an article
in a paper. ..
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SHRIMATI MARGARET ALVA :
This article tries to suggest that the Father
of the Nation was murdered by
Pt. Jawaharlal Nehru.

SHRI LAL K. ADVANI : Is it a res-
ponsible statement to say that the Samasti-
pur murder was a rehearsal to kill some
one ?

SHRIMATI MARGARET ALVA
You have editorials in your papers. . .

SHRI SUBRAMANIAN SWAMY : It is
an independent paper with wide circulation
in India,

SHRIMATI MARGARET ALVA : We

know what this paper is.
THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR) : Please

do not enter into controversy.
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THE VICE-CHAIRMAN (SHRI JAG-

DISH PRASAD MATHUR): Mrs. Alva,
you may continue.

SHRIMATI MARGARET ALVA
Speaking about this type of irrespcnsible
statements, Mr. Vice-Chairman, I would
like to say that if we wanted to make ir-
responsible statements, we had plenty of
opportunities to make them. I do not
want to sound harsh here, but we had
recently in Delhi the death of Balraj
Khanna, for instance. He died under very
suspicious circumstances, if I may use
that term. But we never made any politi-
cal capital out of it. We honoured him
in his death. We condoled with his family.
None of our party papers or party organs
made any statements. (Interruptions)  §
challenge you to produce any articles
where we blamed anyone or we snuggested
that somebody got rid of him. A few
months later when a man like L. N. Mishra
died in an atmosphere of violence . . .

(Interruptions)

SHRI SUBRAMANIAN SWAMY
Your party MP is the Editor of a paper
called “Secular Democracy” which alleged
this.

SHRIMATI MARGARET ALVA : 1
am talking about articles which have been
published in the press.
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SHRI V. B. RAJU (Andhra Pradesh) :
She did not say a word about his party
Why is he feeling guilty ?

(Interruptions)

SHRIMATI MARGARET ALVA
You just now said your party did nct have
anything to do with these articles. I am

»

(18 FEBRUARY 1975]

just pointing out that freedom of the
press does not mean irresponsible writing
by anybody about anything. I feel that a
certain amount of responsibility has to be
shown by the press in this country if any
meaningful freedom of the press is really
going to exist. I would also like fo point
out that freedom of the press is not an‘
end by itself. It is only a means (o the |
democratic system. If parties and others
believe that while trying to destroy the |
democratic framework, while wanting to
get rid of the democratic institutions inI
the country, they can still maintain the
freedom of the press, then they are sadly :
mistaken because as the saying goes,
those who sow wind will reap whirlwind. |
When you set in motion forces which
tend to destroy the democratic system and
the secular concept of democracy, then
I am sure freedom of the press cannot
exist for very long in this country. I am
not threatening anyone. I am only caution-
ing Members and the press thar whenr
certain attitudes are developed among ourL
young people, then we have got to be,
prepared to face the consequences. Whal“
happened in the case of “Searchlight” "‘
Someone brought it up in the morning. !
Yes, in a certain atmosphere, in an atmos-
phere of violence, some people went and
burnt down the newspaper office. When
there is an atmosphere of violence, any-
thing will happen. And when this hap-
pened, the Government was blamed. It
was alleged that we were responsible for
burning down that newspaper office. But
who created the atmosphere of violence ?

SHRI LAL K. ADVANI
was de-listed.

SHRIMATI MARGARET ALVA
The Government took action against that
paper, but the moment the Press Council
said that it was wrong, we had the |

: The paper
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courage and the honesty to admit it and
immediately the ban was lifted. Why
don't you give credit to the Government
when it accepts the verdict of the Press
Council ? No, it is only the wrong thing
done somewhere which is highlighted and
quoted. And what really should be high-
lighted in a democracy even by vou is
completely ignored.

Then I would come to certain trends
in the press today to publish, I would
say, immoral pictures and all sorts of
filth which are really imported from
abroad. And our young people and others
have come to believe that without the
picture of an obscene woman in a paper,
it cannot sell or it cannot become popu-
lar. This is something on which, especially
during this International Women's Year,
this country must take a stand. I think the
Press Council can take a positive stand in
this direction. T do not want to say more.
I welcome this amendment which is being
brought in. Once again I repeat that [
hope that the Bill will be introduced soon
in this session itself and it will sort out all
these problems. I also hope that the
Press Council will build up a truly posi-
tive attitude and code of conduct which
will really preserve the freedom of the
press in the country and democratic way
of life in our country.

QUERY RE POSSIBILITY OF ANY
STATEMENT NOT LISTED IN THE
ORDER PAPER

st orerARTeT (SeaE wER) ¢ ofwe, @
wamﬁmma‘ﬁ'“ﬂﬁrﬂ#
W ﬁaﬁ“warmﬁmm
& at Alew gatan T dwe g
Faits g mew ¢ T aide o=t 3
mmg‘hwwmm
I T T 9w S

(Interruptions)

7
a?hansras‘??a'en“ﬂ'#a”?



